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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
I.A No. 887/2023
In
Original Application No. 754/2023

FIN THE MATTER OF:
Vipul Kumar Applicant

Versus

Uttatakhand Environment Pollution Control Board, & Ors.

Respondents

No! "’5)200

, m%:am%mu 3| AFFIDAVIT of SompalSingh.,
e aged about 51 years, S/o Late Shri
Asha Ram Presently posted as
Regional Officer, Uttarakhand

Pollution Control Board, Roorkee.
Deffonent

RESPONSE AFFIDAVIT ON BEHALF OF UTTARAKHAND
POLLUTION CONTROL BOARD

[, the above-named deponent does hereby solemnly affirm and state on oath

as under: -

1) That the depenent is presently posted as the Regional officer,
Uttarakhand Pollution Control Board, RoorkeeUttarakhand and is

competent to sign and swear the instant affidavit.

2) That the above noted O.A. was listed for hearmg on 22.12.2023,
wherein the Hon’ble National Green Tribunal was pleased to issue

the following directions:

2. Hence, we deem it proper to issue notice 10 the resporidents on
tiginal Application as also on I.A. No. 887 of 2023. Applicant is

directed 2 to serve the respondents and file affidavit of service on or
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3)

4)

5)

6)

before the next date of hearing. The respondent no. 1, Uttarakhand

Pollution Control Board is directed to file the report at-least one week

before the next date of hearing. ...."

That in response to the aforesaid direction, it is humbly stated that the

Uttarakhand Pollution Control Board (hereafter referred to as
UKPCB) vide letter bearing no. UKPCB/H.O/ 183-750/1262 dated
20.01.2024 directed the Regional Officer to inspect the concerned

brick kilns and present the inspection report.

That vide letter bearing no. UKPCB/ROR/ 147(57)2024/1507 dated
06.02.2024, the Regional Officer informed UKPCB that an inspection
was conducted by him on 03.02.2024 at Balaji Brick Field, Gram
Nagla Saktu, Manglour, Roorkee, District Haridwar in presence of the
Brick Kiln owner Shri Amit Malik.

That in the said inspection it was found that the Balaji Brick Field
(hereinafter referred to as the said Brick Field) is operational and
Consent to Operate and Authorisation has been granted by UKPCB
which is valid upto 30.09.2026. Further Consent to Establish has also
been granted to the said Brick Field by UKPCB. Copy of CCA and
Consent to Establish is being marked and filed as Annexure No. 1
(colly) to this affidavit.

That the said Brick Field has been operational since 14.02.2021. It is
pertinent to mention that as per the notification issued by the Ministry
of Environment, Forest and Climate Change, notified on 22.02.2022,
the distance from kiln to habitation has been fixed at 800 meters and
the distance from one brick kiln to another brick kiln has been fixed at
01 km. The said brick kiln was in operation before the aforesaid
notification. During the inspection, it was found that said brick field is
located more than 800 meters from the habitation. Copy of Google
Image of the said brick kiln along with the notification dated
22.02.2022 issued by the Ministry of Environment, Forest and

g.




.- 102
Climate Change,is being marked and filed as Annexure No.2
(Colly.)to this affidavit.

7)That in compliance of the directions issued by the Hon’ble NGT vide
order dated 12.10.2023, in O.A No. 341/2023, UKPCB vide letter
bearing no. UKPCB/RO/R/Consent/S-622/2023/1991  dated
29.03.2023 rejected the consent to operate of the said brick field.

8)  That UKPCB vide letter bearing no. UKPCB/RO/R/Consent/B-
152/2023/1170 dated 28.11.2023 revoked the consent to operate of
the said brick field. After revocation of consent, M/s Balaji Brick
field filed a representation dated 02.12.2023 before the UKPCB and
thereafter vide letter bearing no. UKPCB/RO/R/Consent/B-
152/2023/1221 dated 06.12.2023, the consent to operate was
declared as validsince the said Brick Kiln was found to be operating
as per the notification issued by the Ministry of Environment, Forest
and Climate Change on 22.02.2022 applicable on the “Existing
brick kilns”.

Copy of letter dated 28.11.2023 whereby consent to operate was revokedis

being marked and filed as Annexure No.3.

Copy of the representation dated 02.12.2023 filed by the said brick

kiln is being filed and marked as Annexure No.4

Copy of the letter dated 06.12.2023 vide which consent to operate

was declared as valid is being filed and marked as Annexure No.5

That the deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by them.
The deponent has always made his sincerest efforts to carry out the

St Naih Sharms orders passed by this Hon’ble Tribunal in its letter and spirit and
BhS! Ractge

ST M6t (| K ) ¥  shall continue to do so in the future. é
, Va ’
e Z4) Eponent
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Verification: -

I, Sompal Singh, do hereby solemnly affirm and verify on oath that
the contents of the above affidavit in paragraph nos 1 to 2are true to my
personal knowledge and those in paragraph no.s 3 to 6are based on the
perusal of records and those in paragraph no.s 7 to 9 are based on legal

advice. Nothing material has been concealed and no part of it is
untrue. So help me God. {dentified By
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eponent
L.T.I of the Deponent.
Place: Dehradun
L swwassmn , Advocate, do hereby declare that the person making this
affidavit and alleging himself to be ..................... is the same person

who is known to me from the papers produced by him before me in this

case.

Through
Kaushal Gautam
Additional Advocate General, State of Uttarakhand
Counsel for Respondent
Office:A-25, Second Floor, Defence Colony, New
Delhi-110024 ‘
Mob:9811101934
Yo RKE/

R
Solemnly affirmed before me on this day of February, 2024 at Dehradun at

aboutozly AXI/PM by the deponent who has been identified by the

erson has signed in my presence on the alfidavit.

n
s~ Advocate & Nota

mob\ Roorkee, Harkdwar (U, Kn;

Reg. No. 49 (N5) 10

@24 Notar7y°12°77'
S 310 JO2L
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(Colly.)

UKPCB

s REGIONAL OFFICE
e UTTARAKHAND POLLUTION CONTROL BOARD
——ugyr—
i,:‘:?;i Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar) 62@
g gy

UKPCB/ROR/Con/B-152/2023/334 Date: R06.2023
Registered Post
To,
M/s Balaji Brick Field
Nagla Saktu Berhampur,

Manglour, Roorkee -
Distt- Haridwar.

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-
6” of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016” notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf ID -6401 Application ID-622628
CCA (Renewal)

Consent No. AWH- R——?B ( \)

CCA is hereby granted to M/s Balaji Brick Field located at Nagla Saktu Berhampur,
Manglour, Roorkee, Distt-Haridwar subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to following terms and conditions :-

L This CCA is granted for a period up to 30.09.2026 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 27.83 Lacs.
S. Last CCA Quantity CCA Renewal
No. Product © Quantity Product Quantity
(Per Day) (Per Month)
1 Bricks 30,000 Nos Bricks 9,00,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

Last CCA or CTE CCA Renewal
Trade Effluent - Nil Nil
Sewage 1.0 1.0

(i) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality. "
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Emission
No | attached height Fuel Quantity Control standards
with (Mt) KLD/MTD Equipment not to exceed
1 | Brick Klin 30 Coal & - Induced draft with | 250 mg/NM”
wood Zig-Zag
Technology

/ cﬁ“f i\\
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Standards for Noise | Industrial Area | Commercial Area Residential Area | Silence Zone

level in db(A) Leq Day | Night Day Night Day Night | Day | Night

time time time time time time time | time

75 70 65 55 55 45 50 | 40

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

4. Conditions under HW Rules:-

(i) The Occupier of M/s Balaji Brick Field is hereby grated an authorization to operate a
facility for collection and storage of Hazardous wastes.

(ii) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

(iii) The authorization shall be in force for a period up to 30.09.2026

(iv) The authorization is subject to the conditions stated below and the conditions as may be
specified in the rules for the time being in force under Environment (Protection) Act, 1986.

S.No. Category Quantity of Waste for which Mode of
(Schedule-I1 & Schedule-II) | authorization is being issued (MTA) Disposal

1 - : 3

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder. ‘
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfa' or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility. : _
(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage
Area.
Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
g«():mpetent Authority reserves the right to change/modify/add any time any condition of this
A.
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.

o -

¢f
: *%u m g o - t ! RLL{.LQ\I
_ =y Officer (I/c)
Copy to: Member Secretary, Uttarakhand Pollution Control Board, for| kind
information. r
- a
GRFIC E%MH ;‘#F(Ilc)

Spcuﬁc(‘on&ons
i usci?szEmggmundmtartlmnumthastoobtamNOCﬁ-omcenuanrmmdwaterAuﬂlontyfor
sbsraenos of gromnd water for whxchlmrtmayref site http://cgwa-noc -gov.in
2. The sppicant shall provide ports in the ,,facﬂmﬁsuchasladderplatformetcasper
Tesguan Hﬁ&ramﬁewmmon&inﬂ)h%w 3 beopenformspecnonanduseatalinma;by

—{i‘r Pr‘ 2_. . 1]
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the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, S-2 etc. and these shaii be painted/ displayed to facilitate identification.

3. The industry shall ensure interlocking of air pollution control devices and production processes.

A.*%olid wastes generated from the industry have to be disposed in manner so that contamination of surface water
bodies/ground water/soil etc. does not take place,

5. The industry shall take adequate measures to control of noise from its own source so as to comply with the
standards as may be applicable.

6. The applicant shall develop three rows of green belt on the premises with plant species as suggested by the
Central Pollution Control Board.

7. The industry shall ensure all safety measures and shall undertake periodical assessment by the competent
authority.

8. The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices
regularly.

9. Unit shall ensure to comply the notification of state Government vide No. 1822/VII-A-1/2021/80-51/16

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final decision of Hon’ble NGT in matter of OA No. 783/2022 Ajay
Kumar Vs Uttarakhand Pollution Control Board & Others. ‘ '

12. Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this
office within three Months.

13. The Consent is being issued by the board to unit in sequence of its Letter No-UKPCB/HO/Gen-29(II)
/2023/1537 Date 04.01.2023 and the brick kiln operate will be bound for the final decision on the consent
fee in the said letter.

14. Unit shall submit the compliance report in every year along with current Stack analysis report &
Balance sheet.

15. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dust/emission from the brick kilns operations.

16. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

17. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board’s
offices, within two month.

18. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder.

General Conditions:

1. The applicant shall get the sample of treated effluent/emissions/hazardous wastes/leachate analyzed at least
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
/MOoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit. - :

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The ap lican
shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report o
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the indi
complying with stipulated conditions or any further direction/instruction issued by the Bout‘d
shall be initiated against the applicant. :

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. mugt be |

6. The industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet polrits,
equipment and stack for smooth sampling/monitoring of efficiency of pollution atmil‘

7. The industry shall provide “Inspection Book™ at the time of inspection to the Board's

8. Whenever due to any accident or other unforeseen act or event, such emisalon
occur in excess of standards laid down, such-information shall be reported to the T

r'.‘\{l ;JP"-._
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concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10.In case of any damage to the agriculture pmduchwty, human habitation etc. by the operation of industry, it
shﬂlbempmwmmpo&mmmmemduWyMMmedmweﬁeammmmshanbe
repoﬂedtoBoardsoﬁicm.Thcmdusnyshaﬂbehabletopaycompeusmonalsomsuchmasdecldedby
the Competent Authority.

11. The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production
capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge point or
emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be
necessary.

13. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtaining prior permission of the Board.

14. Any unauthorized change in personnel, equipment as working condition as mentioned in the application by the
person authorized shall constitute a breach of his authorization.

15. It is the duty of the authorized person to take prior permission of the Board to close down the facility.

16. The authorization is valid for temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals

. being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet out side the main factory gate within premises.

18.1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30* day of June following to the financial year to which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

22. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.

23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.

24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English.

25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
Processors.

26.1In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board. .
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M/s Balaji Brick Field
Nagla Saktu Berhampur,
Manglour, Roorkee
Haridwar, Distt- Haridwar.
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(6) = Nagla Saktu Berhampur, Manglour, Roorkee Haridwar, Distt-
Haridwar,

(&) 3R : Brick-90000 Nos/Month.

() I3 o A - 1. Wood- 15000 MT/Month.

2. Coal- 70MT/Month.
3. Clay- 2500 MT/Month.

(@) Fele 3vaE : Nil.

(6) v goar Nil.

SHELE Category Orange; Scale Small, Investment- 0.25 Crs.
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2/4/24, 5:21 PM M/s Balaji Brick Field - Google Maps

|
Annexpre-Z (Colly.)

_,G.O gle Maps M/s Balaji Brick Field 1 1 O

) - Distance of bhate from the first house of the village to the first corner of the village

Imagery ©2024 CNES / Airbus, Maxar Technologies, Map data ©®2024 100 m

https://www.google.com/maps/place/M%2Fs+Balaji+Brick+Field/@29.7223425,77.8863881,1190m/data=!3m1!1e3!4m6!3m5! 1s0x390ead0755fd7adb:0x8fc 1edé9ed53aba8!8m2!3d29.7180123!4d77.88...  1/4



2/4/24, 5119 PM M/s Balaji Brick Field - Google Maps

Google Maps /s Balaii Brick Field 111

) Distance of bhate from the first house of the village to the secound corner of the village

Imagery ©2024 CNES / Airbus, Maxar Technologies, Map data ®2024 100 m

https://www.google.com/maps/place/M%2Fs+Balaji+Brick+Field/@29.7226886,77.885687 1,1190m/data=13m1!1e3!4m6!3m5!1s0x390ead0755fd7a4b:0x8fc 1ed69ed53aba8!8m2!3d29.718012314d77.88...  1/4
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MINISTRY OF ENVIRONMENT, FOREST AND
NOTIFICATION
New Delhi, the 22nd February, 2022

CLIMATE CHANGE

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
) i t hereby makes the following rules further to

(Protection) Act, 1986 (29 of 1986), the Central Governmen
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

Environment (Protection) Amendment Rules, 2022.
the date of their publication in the Official Gazette.
2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI. No. 74, the
following entry shall be substituted, namely: -

(1) These rules may be called the
(2) They shall come into force on

250 mg/Nm’

"'74 lBrick Particulate matter in stack emission
Kilns | Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)

16 m (at least 8.5m

- Kiln capacity equal or more than 30,000 bricks per day
from loading platform)

| Minimum stack height (Other than Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 24 m

27 m

- Kiln capacity equal or more than 30,000 bricks per day

Notes :

1. All new brick kilns s
Natural Gas as fuel in brick making an
notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use

Pipefi Natur?l Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State

Pollution Control Boards/Pollution Control Committees has se ely lai imeli {
parat aid d o
conversion, such orders shall prevail. i Tk s TR

3. All brick kilns. shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick

hall be allowed only with zig-zag technology or vertical shaft or use of Piped
d shall comply to these standards as stipulated in this

agricultural
kilns.
4. Brick kilns shall construct permanent facility (port hole and
_ a platform) as per th . ,
laid down by the Central Pollution Control Board for monitoring of "-‘miSsiol:z - e norms or design

5. Particulate Matter (PM) results shall be normalized at 4% CO; as below:

ng(;zmeg) :o ‘(,Pg: a(cr:eha:lug:::izxnat% )ug’: lc::'ﬂ(fgg m;:sured in stack), no normalization 1n case
g - . oo o " 50 Ca} i 4 ‘ = . ;
Q is SO, emission rate in kg/hr), and the maximum of two shal(l:‘:xl;;!;j b

16
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Brick kilns should be f:stablished at a minimum distance of 0.8 kilometre from habitation and fruit
orqhards. Statfa Pgllunon Fomrol Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
etc.

B-rick kilns should be established at a minimum distance of one kilometre from an existing brick
Kiln to avoid clustering of kilns in an area.

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authorities including mining department of Ehe
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.
11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.
12. Vehicles shall be covered during transportation of raw material/bricks”.
[F. No. Q-15017/35/2(X)7-CPW]

NARESH PAL GANGAWAR, Addl. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-

section (i) vide number S.0. 844(E), dated the 19th November, 1986 and lastly amended vide
pumber G.S.R. 724(E), dated the 04" October, 2021.

Uploaded by Dte. of l’rinling at (‘-nvcniﬂwﬁt of India Press. Rirli: Road, anupuri. Ncw.l)cnn 100G e
and Published by the Controller of Publications, Delhi lAl(h')Srl ALOK KUMAR v it
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TRl A0 aN0aTH /e /-1 52/2023/ M H o T Ra®:28.11.2023
ar &,

M/s Balaji Brick Field,

Nagla Saktu Berhampur,

Manglore, Roorkee
Distt- Haridwar.

fawa:- Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA
(Consolidated Consent & authorization) (FresthenewaUReapplicaﬁonfExpansionl)
under Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under
Section-21 of the “Air (Prevention & Control of Pollution) Act, 1981 and Authorization
under “Rule-6” of the “Hazardous Waste (Management, Handling and Trans boundary
Movement) Rules, 2016” notified under “Environment (Protection) Act, 1986 as
applicable (to be referred hereinafter as Water Act, Air Act and HW Rules respectively).

' g sw e @ B g oRie 3 wie- e et a1 52
2093/339 Rei® 12.06.2023 BRI FdE &g ol Tty Rt @ Rt 21 e S e
30.09.2026 a5 31 R WAl sy W # 38 @ State Govt Vide No. 1822/VII-A-

1/2021/80-8/16 dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021 and The
Notification of MoEF & Climate Change (Government of India) on dated 22.02.2022 Under
EPAct1986ﬁsﬁmﬁﬁaﬁl%@m@mzﬁ@ﬁma@waﬁ%mm%t

30. During the course of arguments Learned Counsel for respondent Nos. 5 and 6 has made
the allegation that the Applicant is also operating the brick kilns in violation of the sitting
criteria of 22.02.2022 notification. The competent authority will duly consider this issue also
and if found to be correct, take action in accordance with law.

ma:zma?rsﬂaﬂafaa%uaiai—qﬁdhﬂiﬁmmﬁmmﬁmﬂsw 2023/339 feai®
12.06.2023mﬁﬂammﬁwaﬁmﬁmﬁzwomﬁmmavﬁ%ﬁﬁ
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Yoilgd 31b gRI

Jar &,
M/s Balaji Brick Field
Nagla Saktu, Berhampur
Manglour, Roorkee,
Distt-Haridwar.

fdS:  Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA

(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of
the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6” of the
“Hazardous Waste (Management, Handling and Trans boundary Movement) Rules, 2016”
notified under “Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as
Water Act, Air Act and HW Rules respectively).
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| M/SBALAJI'BRICK FIELD  *

Nagla Saktu Berhampur Jatt Manglour Roorkee 62))2 }2023
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TR FOE HIN & b ER ek g D R A R AgAR Al T WA B @€ 99 2020 A T
% Ngt @ sma w wfer 22/2/2022 @ 3Ra z@R #eg W av] a8 Ja o
fored yam &q e sfine Ere B

@ IR 3% g R Be s aRE a1 Tlem B o B ducEr A B T 3 BT B gU B

f&i®: 02.12.2023

AL,

M/S BALAJI BRICK FIELD
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/ /s Balaji Brick Field
Nagla Saktu Berhampur,
l‘ Manglour, Roorkee

Haridwar, Distt- Haridwar.
Consent to Establish)

ﬁ“"‘&ﬁ“@“*@ﬁéﬁﬂ@&ﬂ%é@mﬁﬁ%ﬁﬁ(
|

,mmﬂmﬁmmmwm28.10.2020$¢ﬁﬁ3ﬁm$mﬁﬂm§
mm&mmlmmak-mmmm%mﬁmamnwmﬁm
%ﬁ%ﬁaﬁﬁua&ra’fua'mmsﬁ%aﬁamﬁaﬁ%m&a&ﬁmﬁﬂmﬁ

. (Consentto Establish) fopfa fom o 21
% m%gmﬁtwﬁﬁ%ﬁaaﬁﬁmﬁwﬁa}ma%ﬂaﬁmmw%:-

(®) = Nagla Saktu Berhampur, Manglour, Roorkee Haridwar, Distt-
Haridwar.

(&) JURA : Brick-90000 Nos/Month.

DEGELECE 1. Wood- 15000 MT/Month.

2. Coal- 70MT/Month.
3. Clay- 2500 MT/Month.

(@) 3P 39T Nil.

fe) o < Hil.
(@) it : Category Orange; Scale Small, Investment- 0.25 Crs.
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L rication . CTTARAKHAND POLLUTION CONTROL BOARD

rigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)

UKPCB/ROR/Con/B-152/2022/ 13 § ¢ Dateza? 012023
To, Registered Post

M/s Balaji Brick Field
Nagla Saktu Berhampur,
Manglour, Roorkee
Distt- Haridwar.

fCO::::l?::gd C((:)nsent to Operate and Authorisation hercinafter referred to as the CCA
SeitionS of ik O‘:‘\s:“t & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
21 of the A3 ¢ “Water (Prevention & Control of Pollution) Act, 1974” and under Section-
e ir (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-

of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,

2016?’ notified under “Environment (Protection) Act, 1986” as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

Caf ID -6401 Applicalion ID-1815857
- CCA (Fresh)

Consent No. AWH- By

CCA is hereby granted to M/s Balaji Brick Field located at Nagla Saktu Berhampur,
Manglour, Roorkee, Distt-Haridwar subject to the provisions of the Water Act, Air Act and
HW Rules and the orders that may be made further and subject to f ollowing terms and conditions :-

l. This CCA is granted for a period up to 31.03.2023 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 27.0 Lacs.
S. Last CCA Quantity CCA Fresh
No. Product Quantity Product Quantity
(Per Day)
1 Not Obtained Bricks 30,000 Nos |

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

- Last CCA or CTE CCA Fresh J
Trade Effluent Nil Nil \
Sewage - 1.0 J

(ii) Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pit is required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(i) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission | EmissionT
No | attached height Fuel Quantity Control standards
with (Mt) KLD/MTD Equipment not to exceed
1 | Brick Klin 30 Coal & - Induced draft with | 250 mg/NM’
wood Zig-Zag
Technology

23
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Standards for ansﬂ_ __I_ll;l\_l}lr-h.t_lil\;a\ [ Commereinl Area Residentinl Area | Silence Zone
level in db(A) Leq Day | Night Day | Night | Day | Night | Day [ Night
_time | time _time _time time time time | time

75 0 | 65 s5 | ss | 45 | S0 40

Day imc from 6.00 am 1o 1000 j{ m. Nm_lu time. from 10.00 ;5 m. 1o 6.00 am
4. Conditions under HW Rules:-
Q l‘lu“ .()ccupicr of M/s Balaji Brick Field is hereby grated an authorization to operate a
) facility for collection and storage of Hazardous wasles.
(i) The authorization is granted to operate a facility for generation, collection and storage of
h‘:ll.‘"‘d\"‘ll.\‘ wastes within factory premises for following category of wastes.
' (i) The authorization shall be in force for a period up to 31.03.2023
(n) The .a‘ullmri/mion is subject to the conditions stated below and the conditions
specified in the rules for the time being in foree under Environment (Protection) Act, 1986.

as may be

: S.Ne.| Category B  Quantity of Waste for which Mode of
| | (Schedule-1 & Schodulc-ll)J authorization is being issued (MTA) Disposal
{1 ‘ = 1 T T .

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986. and the rules made thereunder.

(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend,
wastes without obtaining prior permission of the SPCB/PCC.

(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

‘ (v) It is the duty of the authorized person 10 take prior permission of the SPCB/PCC to close

down the facility.
(vi) An application for the renewal of an au

rules.

(vii) Any other conditions for compliance as per |
Compulsory documents to be submitted by the Industry/Unit:
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules

and Third Party Audit Report.
V of Environment (Protection) Rules, 1986.

(i) Environment Statement in Form-
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area,
Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

7. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA. ¥
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will

' results in legal action under the aforesaid Acts and Rules. @?

Regional O (Ie)
Uttarakhand Pollution Control Board, Dehradun foer{ kind

sell. transfer or otherwise transport the hazardous

thorization shall be made as laid down under these

he Guidelines issued by the MoEF or CPCB.

i

N

Copy to: Member Secrefary,
information.

Regional Officer ()

Specific Conditions:
I. In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority

abstraction of ground water for which unit may refer web site hitp://cgwa-noc -gov.in

for
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2. The appli . 3 IKPC
: pplicant shall provide POMts in the chimnc1 /2 UKPCB
requirement for monitoring the air ¢ y/stack
the Board's staff The chimne
such as S-1,

wifsstinns and facilities such as ladder, platform etc. as per
Sstons and the same shall be open for inspection and use at all times by

_ y/stack attache i g
S-2 ete. and these ﬁlm‘ll b -‘ ‘I‘n‘.. hed to various sources of emission shall be designated by numbers
SC § ¢ pamnted/ displayed 1o facilitate identification.

3. “lC “ldu‘\“ \V -;hcl" ens IT i (A} ‘U( kl“‘: \' “ ( ] t )l Iq'vl( ¢S an ' I Y
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The industry shall ake adequate measure

standards as may be applicable,

6. The applicant shall develop three rows of gre
Central Pollution Control Board.

s to control of noise from its own source so as to comply with the
en belt on the premises with plant species as suggested by the

The industry shall ens 3
o, v shall ensure all safety measures and shall undertake periodical assessment by the competent
u Pe

o

The unit shall strictly comply wi isi

R : unit >hajl stractly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
u c‘.\ nll.lde there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices

regularly.

Unit shall ensure to comply the notification of state Government vide No. 1822/V11-A-1/2021/80-8/16

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.

10. Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of India) on dated
22.02.2022 Under EP Act 1986.

11. The Consent is Valid under the Final decision of Hon'ble High Court & Hon’ble NGT in matter of OA
No. 78372022 Ajay Kumar Vs Uttarakhand Pollution Control Board & Others.

12.Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or
authorized organization regarding conversion o induce draft zig zag Technology & Submit it to this
office within three Months.

13. All the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive

dust emission from the brick kilns operations.

14. The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

15. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's

offices, within two month.

16. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made

thereunder.
General Conditions:

1. The applicant shall get the sample of treated effluent/emissions’hazardous wastes/leachate analyzed at least

once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL

‘MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

. The industry shall provide uninterrupted entry o the STP’S/ETP’s inlet and outlet points, Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all other

concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

(B8
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— 10.In casc of any damage to the agriculture productivity, human habitation etc. by the operation of industry, 1t
h information shall be

shall be imperative to stop production in the industry with immediate effect and suc
reported to Board’s offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

11.The applicam shall reapply before the 30 days of expiry of CCA or any change in producti
capacity/manufacturing process/capacity enhancement elc. or any change in effluent

on types/ production
discharge point or

emission point.

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as may be

necessary.

13.The person ‘aulhorizgd.shull not rent, lend, sell, transfer or otherwise transport the hazardou
obtaining prior permission of the Board.

14. Any unauthor‘lzed change in personnel, equipment as working condition as mentioned ir
person authorized shall constitute a breach of his authorization.

:2 ![l‘ h:s the duty of the authorized person (0 take prior permission of the Board to close down the facility.

7. e authorization 15 valid for temporary storage of Hazardous Waste within premises only. ;

] .Th'e authon;ed agency shall ensure that on-line data with regard to quantity and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display

Bqard of size 6x4 feet outsside the main factory gate within premises.

18.1t is duty of the authorized person 10 take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous wasle.

19. The applicant shall maintain record of hazardous w
or before the 30" day of June following to the financial year t0 which that return relates.

20. In case of any accident, complete details shall be submitted to this Board as required under H.W. Rules.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage

must also be safely collected and stored.
27, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to the Board.
double lined HDPE pit constructed

23. Dried hazardous sludge from the process in the plant shall be stored in
{ with the waste contained in it.

with R.C.C. or such material which does not reac
24. The storage area should be fenced properly and Sign/Notice Board indicating ‘Danger’ and ‘Hazardous’ shall

be displayed at appropriate position both in Hindi and English.
25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waslte if required shall be sold only to Registered Recyclers/Re-

s waste without

1 the application by the

aste in Form-3 and shall submit annual return in Form-4 on

processors. .
26. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be
submitted to the Board. . ‘

chionﬂfﬁ;@)
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= REGIONAL OFFICE

s UTTARAKHAND POLLU
TION CONTROL BOARD
Irrigation Design Bullding Campus, Roorkee-247667 (Distt- Harldwar) GZQ

Date:13.06.2023

UKPCB/ROR/Con/B-152/2023/ X33
Registered Post

To,
M/s Balaji Brick Ficld

Nagla Saktu Berhampur,

Manglour, Roorkee

Distt- Haridwar.
(C(?::::ll?:z::gd C(t:)nscnt to Operate and Authorisation hercinafter referred to as the CCA
Sec prRt— thco“n\s\f:: & 8“'h01:ilnti0n) (Fresh/Renewal/Reapplication/Expansion/) under
21 of the “Air (Prev ﬁtfr (Prevention & Control of Pollution) Act, 1974” and under Section-
o of the “Hazasil en \:’n & Control of Pollution) Act, 1981” and Authorization under “Rule-
016" fiotl rdous Waste (Management, Handling and Transboundary Movement) Rules,

notified under “Environment (Protection) Act, 1986 as applicable (to be referred

hercinafter as Water Act, Air Act and HW Rules respectively).
Application ID-622628 J

Caf ID -6401

CCA (Renewal)

. Consent No. AWH- R —2(})

CCA is hereby granted to M/s Balaji Brick Field located at Nagla Saktu Berhampur,

Manglour, Roorkee, Distt-Haridwar subject to the provisions of the Water Act, Air Act and

HW Rules and the orders that may be made further and subject to following terms and conditions :-
o 30.09.2026 and valid for manufacturing of

1. This CCA is granted for a period up t
following products with Capital Investment / Net Assets Values Rs 27.83 Lacs.
S. Last CCA Quantity CCA Renewal
No. Product Quantity Product Quantity
(Per Day) (Per Month) J
1 Bricks 30,000 Nos Bricks 9,00,000 Nos |
2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-
Last CCA or CTE CCA Renewal B
Trade Effluent Nil Nil |
Sewage 1.0 1.0 B
(iiy Trade Effluent Treatment and Disposal: Nil.
(iii) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
required with reference to influent quantity and quality.

Tank/ Soak pit is

3. Conditions under Air Act:-
(i) The applicant shall use following fuel
of control equipment as is required wi
and maintain the same continuously so as to ac

and install a comprehensive control system consisting

th reference to generation of emissions and operate
hieve the level of pollutants to the following

standards :
S. Stack Stack Type of Fuel Emission Emission
No | attached height Fuel Quantity Control standards
with (Mt) KLD/MTD Equipment not to exceed
1 | Brick Klin 30 Coal & - Induced draft with | 250 mg/NM’
wood Zig-Zag
Technology

2 ;:G\‘ ‘.a\m 3\\
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Residential Aren | Silence Zone ]
[Standards for Noise | Industrial Area Ctgﬂm '1‘):‘); f‘:;:‘l:l
level in db(A) Le Day Night ay . y €.
: : tim)e time time 50 40
78 70 65

Day time. from 6.00 a.m. fo 10,00 p.m., Night time: from 10.00 p.m t0 6.00 8.m.
4. Conditions under HW Rules:- .
3 uthorizat
(i) The Occupier of M/s Balaji Brick Ficld is herel:)’ grated an a f
facility for collection and storage of Hazardous wastes. _ ion and storage O
(ii) The authorization is granted to operate a facility for generation, ;::itcetlo
hazardous wastes within factory premises for following category ©
(i1i) The authorization shall be in force for a period up to 30.09.2026 he conditions as may be
(iv) The authorization is subject to the conditions stated below and nc; ct o Act, 1986.
specified in the rules for the time being in force under Environment (Prote

ion to operate

: f
S.No. Category Quantity of Waste for which g'-Odzs‘;l
(Schedule-1 & Schedule-II) | authorization is being issued (MTA) =
1 _ : 5
.

Terms and conditions of authorization:

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made thereunder. i

(ii) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.

(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC. . .

(iv) Any unauthorized changes in personnel, equipment as working conditions as mgntloned in
the application by the person authorized shall constitute a breach of his authorization.

(v) 1t is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.

(vi) An application for the renewal of an authorization shall be made as laid down under these
rules.

(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
5. Compulsory documents to be submitted by the Industry/Unit:-

‘ (i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8. Unit has to comply with the other general conditions as annexed herewith. Non compliance

of any provision of this CCA and provisions of the Water Act, Air Act and HW Rules will
results in legal action under the aforesaid Acts and Rules.
t
% (st

Regional Officen (I/c)
Copy to: Member Secretary, Uttarakhand Pollution Control Board, Dehradun for |kind

information.

. -

Regional Officer (I/c)
Specific Conditions;

I. In case Unit is using ground water than unit has to obtain NOC fi
' rom central Ground ity f
) abstracnqn of ground water for which unit may refer-weh site http:/cgwa-noc -gov.in ater Authorly fr
. The .apphcar;_t shall provide ports in the chigyhey/steick And, facilities such as ladder platform etc. as per
requirement - R o 7, : . ¥
q nt for monitoring the air em1551ons/fgdlp%‘§@we;§fg be open for inspection and use at all times by

LB R b G .:l

LR



10.

"12.

13.

bodies/ground water/soil etc. does not take place.
~ The industry shall take adequate measures to control of noise fro

_ The applicant shall develop three rows of green belt on the

127

the Board's staff. The chimney/stack attached to various sources of emission shall be designated by numbers

3 cuch as S-1, S-2 etc. and these shall be painted displayed to facilitate identification.
~ The industry shall ensure interlocking of air pollutio

n control devices and production processes.
Solid wastes generated from the industry have to be disposed in manner so that contamination of surface water

m its own source so as to comply with the

standards as may be applicable.
premises with plant species as suggested by the
Central Pollution Control Board.

The industry shall ensure all safety measures and shall undertake periodical assessment by the competent

authority.
The unit shall strictly comply with the provision of The Public Liability Insurance Act. 1991 as amended and
Rules made there under there under and shall submit copies of Insurance Policies (if any) to the Board Offices

regularly.
Unit shall ensure to comply the notification of state Government vide No. 1822NII-A-l/2021/80-W/ 16

Dated 28.10.2021 regarding the Uttarakhand state mining Policy 2021.
Unit Shall ensure to comply the Notification of MoEF & Climate change (Government of

22.02.2022 Under EP Act 1986.
The Consent is Valid under the Final decision of Hon’ble NGT in matter of OA No. 783/2022 Ajay

Kumar Vs Uttarakhand Pollution Control Board & Others.
Unit shall ensure to obtain the Validation certificate from Central Building Research Institue or

authorized organization regarding conversion to induce draft zig zag Technology & Submit it to this

office within three Months.
The Consent is being issued by the board to unit in sequence of its Letter No-UKPCB/HOIGen-29(ll)
/2023/1537 Date 04.01.2023 and the brick kiln operate will be bound for the final decision on the consent

fee in the said lctter.
g with current Stack analysis report &

India) on dated

14. Unit shall submit the compliance report in every year alon

Balance sheet.
all be paved with the bricks to minimize the fugitive

15. All the moving areas around the main Brick kiln sh

16. The occupier shall ensure that fine dust not to ac
17. The unit shall submit stack emission monitoring repo

dust/emission from the brick kilns operations.
cumulate all around the Brick Kiln.

rt from MoEF & CC recognized laboratory to the Board's

offices, within two month.
18. The unit shall strictly comply with provisions of water Act, Air Act & E (P) Act and Rules/Notifications made
thereunder. '
General Conditions:
d effluent/emissions/hazardous wastes/leachate analyzed at least

The applicant shall get the sample of treate
once in a three month/six months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL

/MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.
The applicant shall however, not without the prior consent of the Board bring into use any new or altered
ission or sewage waste from the unit.

outlet for the discharge of effluent or gases emi
Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposal point.
The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof.

The. industry shall provide uninterrupted entry to the STP’s/ETP’s inlet and outlet points, Air Pollution Control
equancnt and stack for smooth sampling/monitoring of efficiency of pollution control measures

The industry shall provide “Inspection Book” at the time of inspection to the Board's officials -

Whemt*ver due to any accident or other unforeseen act or event, such emission occurs or i; apprehended to
occur in excess of standards laid down, suglrm ion shall be reported to the Board’s officespand all other

29
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: it
(ctlon process conneeted 19

concemedd offices. In caxe of Milure of potlation control equipnent, the prodt
shall be stoppod with immediate efteqt. ol

9 The tedustry shall operate in & manner o that all smissions be emitted throul

y the operation 0

‘ N informa

asen ny decl

ated clmuncylauurk

{ industry, It
tlon shall be
dedd by

only
10 In case of any damage (o the agrioulture produetlvity, human habitation ele h

shall be imperative to stop production in the industry with fmmedinte effect and sue R
reported o Doand's oificey. The industry shall be linble to pay compenantion alao 0 el
the Competent Authority, typen/
11 The applicant shall reapply before the 30 days of explry of CCA or any change i production y: Py
capaciy‘manuticturing process/capacity onhancement ote, or any change In efiluent dinchnrk

production
point 0F

cmIssion point, A may be
'CA, n
12 The Board reserves the right to revokeZadd/modity any stipulated conditfon bssued along with €€

HECOSSITY
¢ without

13 The person authorized shall not rent, lend, sell, teansfer or otherwise transport the hazardous wast
obtaining prioe permission of the o, :

14 Any unanthorized change in personnel, cquipmeont ax working conditlon as mentioned in the applicatior
person authorized shall constitute a breach of his suthorlzation. -

15.101s the duty of the authetized person to take prior permission of the Board to close down the facility.

1 by the

16. The authorization is valid for temporary storage of Hazardous Waste within premises only. hemicals
17. The authorized agency shall ensuro that on-line daty with regurd to quantity and nature of huzardous ¢ |Ic)||n »
being used in the plant as well as air emission and wasto generated within premises is displuyed on Display

Board of size 6x4 feet out side the main fhctory gato within promises, fe
I8.1t is duty of the authorized person to tke prior permission of this Poard to close and cleanup the fucility for

treatment, storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 ond shall submit annual return in Form-4 on
or before the 30" day of June following to the financlal year to which that return relates, -

20. In case of any accident, complete details shall be submitted to this Bonrd us required under H.W. Rules.

21.In no case any hazardous waste shall be disposed off on land, in any drain, or Into any water stream. All spillage

must also be safely collected and stored.
22, Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and

chemical analysis of hazardous waste snmple and report to the Board,
23. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed

with R.C.C. or such material which does not renct with the waste contalned in It

24. The storage arca should be fenced properly and Sign/Notice Board indicating ‘Danger® and *Hazardous® shall
be displayed at appropriate position both In Hindi and English,

25. The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious
floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-

processors,
26.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board. 2o .:‘\

r
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Regional Offic (I/e)
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=S @ (Amended)

- Government of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :05SBXCPM4881P1ZV

1. |Legal Name AMIT MALIK
2. |Trade Name, if any M/S BALAJI BRICK FIELD

3. |Additional trade names, if any

4. |Constitution of Business Proprietorship

5. |Address of Principal Place of .. NANGLA SAKTU BERHAMPUR, MANGLOUR,
Business ROORKEE, Haridwar, Uttarakhand, 247667

6. | Date of Liability 13/12/2019 ,

7. Date of Validity From 13/12/2019 |To Not Applicable

8. | Type of Registration Regular

9. |Particulars of Approving
Signature Signatu;err;;‘)}Verified

Digitally signed.by0S GOODS
AND SERVICESFAX
NETWORK 0

Date: 2023.04.1B 00:31:52 1ST

Name

) Designation

Jurisdictional Office

Date of issue of Certificate 13/04/2023

Note: 1S’he registration certificate is required to be prominently displayed at all places of Business/Office(s)
in the State.

This is a system generated digitally signed Registration Certificate issued based on the deemed approval of application
on 13/04/2023 .
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INDIA NON JUDICIAL
G°V°f0ment of Uttarakhand s
. o gl
Sl e m\“z“:m a;fe v
IN-UK553492702658868

Certificate Issued Date
Account Relerence
Unique Doc. Reference

02-Jan-2020 12:46 PM
NONAGC (SV)/ uk1308804/ RAMNAGAR/ UK-HD

SUBIN-UKUK13088041 321N 844659038

Purchased by AMIT MALIK
Description of Document : Aricle 4 Affidavit
Property Description © NA
Consideration Price (Rs.) 0

(Zoro)
First Party : AMIT MALIK
Second Party ¢ JAIPAL SINGH
Stamp Duty Paid By © AMIT MALIK
Stamp Duty Amount(Rs.) : 100

(One Hundred only)
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fdS:  Consolidated Consent to Operate and Authorization hereinafter referred to as the CCA

(Consolidated Consent & authorization) (Fresh/Renewal/Reapplication/Expansion/) under
Section-25 of the “Water (Prevention & Control of Pollution) Act, 1974” and under Section-21 of
the “Air (Prevention & Control of Pollution) Act, 1981” and Authorization under “Rule-6” of the
“Hazardous Waste (Management, Handling and Trans boundary Movement) Rules, 2016”
notified under “Environment (Protection) Act, 1986 as applicable (to be referred hereinafter as
Water Act, Air Act and HW Rules respectively).
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